
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

M,.A„N0..247/200<1 IN
A,.NO.,248/2004

C.. P. NO ,.427/2003

0 „ A ,. NO. 788/2002

this the 4th day of February, 2004

Hon'bie Shri Justice V.S,Aggarwal„ Chairman
Hon'ble Shri S. A» Singh, Member (A)

Gajraj Singh,,
Working as Care Taker,
Social Welfare Department, ■

Ciovt, of NCT of Delhi, Special Horns for Boys,
khyber Pass, Delhi.
(By advocate: Shri Yogesh Sharma)

„Petitioner,

Ms„Shallja Chandra,
Chief Secretary,
NCT of Delhi, New Secretariat,
NsvJ Del hi .

(By Advocate; Shri Vijay Pandita)-

ORDER (ORAL)

Shri Justice V.S.Aggarwal:

Respondent.

iiac24X/2Q0:l ^

The only prayer made in MA-247/2004 is to complete

the departmental enquiry within six weeks. The

application has been opposed by the applicant, on the

ground that once an order had been passed granting three

IT I o n t h s" t i rn e to c o rn plate t h e d e p a r t rn e n t a 1 e n q u i r y, t h e y

should have completed the same by that time.

2 - — - f'i o w e V e r, i n t h e f a c t .s a n d c i r c u rn s t a n c e s o f t h e

c a 's;, M A z 4 /2004 i s a 11 o w e d a n d s i x w sre k s a r e g v a n t e d t o

the -respondents to complete the enquiry.

;..).nee respondents have been granted six weeks more
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